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In this 0original application under section
19 of the administrative Tribunal s ACt, 195, applicants
quashing the Discipli:iary Proceedings

and the chargesat Anneiures-l to 1/6 of the Original
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the applicants have pbeen withdrawn on 18,2,.99 and the
Original applicatim has become infructucus ,wWe have
Routray learned Addl. s tanding Counsel
earing for the Respoxxients and My, G, Rath, learned
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aiingel for the applicant and have also perused the
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l, . *{'94 5?-, applicants has already neen met by the Departmental
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